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Cir’)

Abstract of the Procecedings of the Council of the Governor General of India,
assembled for the purpose of making L_u.wa and Regulations under the pro-
visions of the Act of Parliament 24 § 25 Tie., cap. G1.

The Council met at Government House on Friday, the 10th January 1868.

PoesrNT:

ITis Excellency the Viceroy and Governor Genoral of Indin, presiding.
His Excellency the Commander-in-Chief, a. o. 8. 1., K. 0. B. '
The Right Hon'ble W. N. Massey.
ke Henrblo.-Maisr-Gonoral Sir. H. M _Thwrand 0 » v a8 v .
The Hon'ble 8ir W. Muir, k. 0. 8. 1.
The Hon'ble E. L. Brandreth.
The Hon’ble M. J. Shaw Stewart.
The Hon’ble J. Skinner.
The Hon’ble Steuart Gladstone.
The Hon’ble Khwija ‘Abd-ul-ghani.
The Hon'ble F. R. Cockerell.

The Hon'ble Mr. CookERELL took the onth of allegiance, and the oath that
he would faithfully discharge the dutics of his office.

PEPPER DUTY (COOHIN) BILL.

The Right ITon’ble Mr. MAssgY introduced the Bill to amend Act No, 111
of 1861 (to provide for the collection of duty of customs on pepper exported by
sea from the British port of Cochin), and moved that it be roferred to a Select
Committee with instructions to report in & week. He said he need not trouble

" the Council with a repetition of the statement which he had made at the last
meeting when moving for leave to introduce the Bill. It was simply a Bill to
aid the Native States of Travancore and Cochin in collecting a duty of Customs
on pepper exported from their territories, and to prevent the British port of
Cochin from being made the means of frustrating the arrangements of those
States in tho collection of the duty. He apprchended no objection to the
principle of the Bill.

The Motion was put and agreed to.

MUNICIPAL COMMITTEES’ (N. W. P.) BILL.

"¥he Hon’ble MR. BRANDRETH introduced the Bill to make bettor provision
for the appointment of Municipal Committees in towns in the North-Western
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Provincos and for other purposes, and moved. that it be reforred to a Select
Committee with instructions to report in four woeks. Tle said that this Bill
was brought forwmd a.t the request of the Ticutenans | Governor' of  the
No1th-Western Provinces.* A draft Bill was received  from. the. Goyverniment of -

.thoso Provinces, containing all the matters for w]ucll legislation. was sug-
gested. ' Theso matters had in a few respects been 1e-a1ranged in this Bill, and
“ gome alterations had been inade in’ the wording of the draft. received from
the Noxth-Western Plovmces, but the  draft had not, been; nlteled .in any
materml pomts i He hnd emlen.voured vntunlly,to lay befoxe the Counoﬂ
“in this" Blll ol the! provxsmus wluch ‘the Ineutemmt-Govemor desn'e(l to lmve
- enacted:;;: It seemed o Jim, consxdermg the high, q\mrter from wlnch these pro-

f’msxonsJ;ad heen prxgm ed.; eiy, attenition,’ nd. that he,had versonally

‘Hut a very'limi ftéd “ac quaintance” with the North-Western' Provinoes,. t wat” he.
ought not, on his own responsibility, to mako any alterations in the proposals of
the Lieutenant Governor before the Bill was introduced, but rather wait to see .
whether any amendments would be suggested in Council or by the Select
Oommittee to w]nch ho trusted the Bill Would be refened

In the draft 1ece1ved from the No1th-Western Pxovmces, the Word muni-
clpahty, meaning any place to which the provisions of the Bill mlght be’ extended

was spoken of also as- upplying ‘either to o bown or to 8 tract of oountl‘v He

“was not 'quite’ ‘Sure whether the -I.neuteno,n{; Governor ‘did’ *niot fntend that he -

*-should be empowered to describe circles wherever he plensed desugnnte them

as munioipalities, subjeot them ‘to the provmons of the Bill, and thus raise
additional funds over every part of the éountry, for police, sdinitary or other

’ ‘municipal purposes From other parts of the draft, however, and on the' whole,

he had concluded that all the Lieutenant® Governor wanted was that the Bill
should apply only to towns and to' such adJacent pla.ces ds, for the sake of
laying down o suitablo boundary, it mlght be advisable to inolude within' the
limits of tho towns. 'I‘he Panjéb ‘Act applied only to towns, and MR.

BrANDRETH remembéred that, when the Panjdb Bill was introduced, His
Excellendy (the President)*stated that ho would not approve of it if it were to
apply to vxlluges, as ho was opposed to any extra cesses being levied on the land.

He might mentmn, however, that hoth the Bengal Mumclpnl Improvemcnt
Act, and also, he belioved, the Madras Act, apparently applied to any inhabited
tract of country, including villages as well as towns. In the fourth section of
the Bill, railway-station, village, building or land were the only places specially
niontioned, which might bo included for the pur poses of the Act within the limits
of a town. No special allusion had been made to militar y cantonments, but if
there was any intention, in tho North-Wostern Provinces, of raising funds by
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means of an octroi, it was almost indispensable for the proper working of such

a tax that oll trading interests in the samo immediato neighbourhood should bo
placed on the samo footing, and that, w herover thero was a cantonment w-ith a
large bazfr near to a town, tho tax should bo extended to the cantonment as

well as to tho town, otheiwise the town might ho injured by some portion of its

trade being diverted to the cantonment; nor, oven if no ootroi was leviecl, did

thero scem any roason why the non-military residents of a cantonmont, Vwhich.
was often a place of much trade and with more shops and larger bazidrs than

any town in tho neighbourhood, should:-bo exempt from the same kind of muni-

cipal taxation for sanitary and other purposos as other populous placos wero

subjected to. If tho Government desired to exempt the military residonts of a

..._cantonment and mustered camp-followers from direct municipal taxation, this

might perhaps be done, either by specially exempting military residemnts, GHone
ground of the contribution which was at present made, he believed, by the Govern-

ment to the cantonment-funds for roads, police and other purposes, or by the

Government itself, instead of making any direct grant, paying the amount of

any municipal taxation that might fall under any general rules on military ‘
residents or on military buildings. No attempt, however, had as yot been made

in the Bill to dispose of any of theso matters.

The Bill had been framed in a great measure on tho model of Act No. XV of
1867 (the Panjdb Municipal Aot) That Aot had beon so rocently pass-
ed by the Council, that he might doubtless consider that such of the provisions
of this Bill as wero in accordance therewith would not be objocted to. o th.ought
therefore that it would be sufficient if, on this occasion, he confined his fur-
ther remarks on the Bill to the two or three principal points on which it differ-
ed from the Panjib Act. Tho fifth section provided that all Municipal
Committees hitherto appointed under the orders of the Licutenant Govern-
or, should be deemed Municipal Committces under this Bill, and that A.ct No.
XXVI of 1850 (to cnable improvements to be made in towns) should cease to
have cffect in the towns into which it had been introduced. The Panjdb Bill,
when he introduced it, contained a section worded to the same effoct, but that
section had been altered in Committce. The Committeo declared that
Municipal Committees appointed under Act No. XXVI of 1850 should
not be deemed Committces uander the Panjih Act, unless it was expressly
-extended to thom by the Licutenant Governor. The cause of tho altoration
was, ho believed, that it was supposed that existing Committees enjoyed rather
more independence than they.would do under the new Act, and that it was not
advisable to interfere with them when they had worked woll hitherto; there-
foro it was determined that none of their oxisting privileges should ho disturly-
el unless by the express order of the Lieutenant Governor in each case.
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By tho thirteenth section of the present Bill, a very important- power, which
was not oonfemplnted in the Panjdb Act, was conferred on Qommi@bees_, ﬂlo power
of borrowing money for public works on debentures.  The power.was plfopgx'l¥ re-
stricted by the previous sanction of the Lieutenant Governor being made requisite
for its exercise, but still it was a power that appeared very liable to abuse ; there
was' the'difioulty of- obtaining - good’ professional - advice " in <régard “to all the
works that might be recommended by zealous district officers and obsequiotis
Committees,  'Without such advico, money might be wasted, debts accumulated,-

" and extra taxation rendered necessary, without any benefit 'whatever in return:
having” been ‘dérived by the municipalities. Perhaps it might be advisable to
limit 58 amaoiunt of: the money bo'be borowed to o o' thres'yedrs'.expsted
sifEnldaialithe mitnicinalincome, -after pavini for.police: sanitery. and:alluothar
fixéd ‘establishineénts, ‘and to provide for all “debts” being paid” off within "given
periods.

" 12

The only other point he thought he need mention was that the operation
of this Bill was notlimited to five years, as was the case with the Panjib Act.
The Oouncil scemed to be of opinion, with régo.r(l to that Act, that as ;iq
restriotion was placed either upon the kind or amount of taxation, it’ was cer-
tainly, desirable that the question of municipal government should be' re-consi-
dered after flve years’ further expe

red affer fl irther experience.  Probably some suggestions in regard,
to this Bill, after it had been piibliskied, would' be received from the North-
Western'Provinces, and any amendments that were considered necessary could

bemade by the Belect Oommittee to which he had moved that this Bill be
referred.

. The Hon'ble Mr. 8naw StEWART would not at present attempt to express
un opinion whether it was right to extend to the North-Western Provincos
» measwe which last year was extended as sn experimient to the Panjsb.
He would only refer to two points, in which this Bill left the ‘'model of the
Ponjib Act, and which would, he trusted, be carcfully weighed by the Select
Comumittee to which the Bill was to be referred. The first of these was. in
section b. The Select Committee to which the Panjéb Bill of last year was
referred recommended, and the Council adopted their recoininendation, that.
those towns which had already obtained municipal constitutions under the
old Municipal Act of 1850 should not, except for special reasons, be affected

by the new law. The present Bill proposed to override all such muni-
cipalities in the North-Western Provinces, and ‘virtually to repeal Act No.
XXVIof1850. The Hon'ble mover had no

t shown any reason for this differ-
enco between the Panjsb law of last session and this Bill; and he thought it was
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a difference of very great importance. When he considered tho voluntary
nature of the procceding hy which a town accepted municipal solf-government,
e doubted if thoy had any right, by an arbitrary law and without in any way
consulting tho inhabitants, to deprive them of whatever advantages they had
obtained for themselves by working under the old law, and imposo on them
the compulsory arrangements that were now proposcd fdr those towns which
had refysed to undertako the burden of self-government. He trusted tho Sclect
Committee and tho Council would give this point their careful consideration.

. The other point was that scctions 23 and 26 of the Bill would confor on
the Municipal Committees appointed under this Bill distinet magisterial powers
in oortain casés. 14 tlid MunTeipal law vl 1806; wdimaltothermrivi patsysteass- -
bascd on it, so far as ho was aware, no such provision occurred, and he thought
the Seleot Comiittee would have to consider whether cause was shown for deviat-
ing from the principle that had hitherto guided legislation on this subjeot.

Tho Hon'ble 81n H. M, DurAND said :—* I have some remarks to offer upon
this Bill, which is ono which presents to my mind many very doubtful points.

“The first fact which strikes the attention is the very great and unusual
power which the Bill confers on the Committees; I mean the Municipal
Oommittees which the Bill creates. The fact is of the more importance as,
from the substitution of the compulsory for the voluntary principle hither-
to in force in the North-Western Provinces, the effcot of the Bill will be
practically to entrust these extraordinary and exceptional powors to tho
officers charged with the civil administration of the country. From the
constitution of the Committees it is clear that, although the official mem-
bers are not to be more than one-third of the non-official mombers, yet,
that the motive power will rest with the official members, and the non-official
members be usually ciphers. The Magistrate of the district and the Commis-
sioner will be every thing; and as, even under the existing or tho voluntary
system, we know how entircly the working of Committecs passes practically
into the hands of an active and zealous Magistrate, we may be quite certain that
under the compulsory system this will inevitably bo still more the case. Under
such circumstances I think it incumbent on this Council to weigh carcfully tho
‘enormous power with which they aro investing, nominally, the Municipal Com-

mittees, practically, the civil functionarics of tho Government.

« T will proceed to note somo of the sections which a cursory porusal

has led me to mark, and will take them in the order in which they present

themsclves in the Bill, rather than in that order which thoir intrinsio impoxt-
b



16 MUNICIPAL. COMMITTEES (N. 7. r)

anco wairants. Indeed, I mustask the Council to excuse me for the way in
which I shall touch on the various subjects,: for I ha.ve only bad tho opportu-
nity of giving tho Bill a singlo pexusal this - ‘morning, and lhave not had the
time to order, as I could have wished mth a view of '\ddressmv myself to this
Councnl the., various subjects which, if, tlns Bill passes. to a Commttw
demand most careful* consnderatxon Askmg pardon, therefore, for taking np the
sections I have. mar ked wnthout reference to their relative importance, b
would mvite attentlon to, the oreat powers conferrcd l)y the 10tl\ seotion on - the
’Commltwo for purposes ¢ of tu.xo.t:on, and in the 11th section on the Lieutenant
Govemor for tho collection’ of . such taxqs H for their conﬁrma.txon or their

Tep »l. ; .'l‘h > apassmg On,»to seqtlons “20_u.ngl 2L, I would stﬂl f:x;tl;gr etql for
e oud”ﬁte’igﬁdnﬁ 1 g’?ﬁﬂim gt v o it béa“mﬁ;

of themselves,—alwa)a bearing in mind that, by the constitiition of the Com-

mittees, the motor force and influence is in the "hands of _the oﬂ‘io;n.l membera,
the Commissioner, Magistrate, &o. o

&

“ Alhed with this sub;ect are the provmons of sectlons 98 and 24." The
Hon’ble Mr. Shaw Stewart has antlclpnted me in’ some " of the remarks that’ I
should otherwise have oﬂ‘ered on ‘thess ' eactions, ‘and, ‘a8 at’ plesent udnsed I
éononi' ghnerally m€h the bbsemtlonu ‘which ; my Hon’ble fmend let fall I shall

now: eontent myself mt.h expressing’ the hope tlmt all these provmolis will be
carefully scrutinized in Comhnttee. ‘

“ 8ection 27 confers on the Licutenant Governor authority to suspend or limit
all or any of the powers of the Committeo, and to cancel any of the proceedings

or rules of any Committee. . Very ample ‘power, certainly ; but nelther in this

Government of Tndia. The Bill in a word 1gnores the control of the Govornor
General in Council altogether. . I think this a mistake, for when deputmg such

extraordmary financial and other powers, I.am of opinion that they should not
be made legnlly mdepondent of superior z\.uthonty

“In sectxon 29, on the custody and (hsbursement of mumclpal funds, the
concluding, olt\use appears to ‘e vmy loosely drawn. 'Strict 1esponslb1hty
should be laid on somo one person for tho issue of cheques or orders for pay-
ments from the municipal funds, such cheques or orders being counter-
signed hy others of the Commission. In the responsibility for cash payments

thero should be no shifting, changeable responsibility. However, this is a
point of detail that can be dealt with in Committee.
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“ 8o likewiso the maximum laid down for the strength of the maunicipal-
police. This maximum of ono man to thivty houses may bo based on statis-
tical grounds of somo kind or other, but it is far from clear upon whit grounds,
if any, such a provision enters into tho hody of this Bill, and it will noed
examination. ‘

“« According to the provisions of this Bill, the power of borrowing on deben-
tures is entrusted to the Committees, under the control of the Licutenant Goy-
ernor, to whom an anunual balance-shoet is to bo submitted. Tor tho inform-
ation of the publio, these annual statements ought to be pullished, so that the
precise condition of the scparate municipal funds, and their obligations, may

bo easnly asoertmnable, so that the public, whenever invited to take up municipal

RS Of RALWINE Precisely Wittt thoy we aboue.

“ But besides this, which is due to the public, the Local Government should
be bound annually to furnish the Government of India with an abstract of
the balance-shects of. the various municipnlitios uader its administration.
This is the. more essential as there is no sort of remedy prov:dod in tho Act
against defaulting municipalitics. Now, considering the zeal with which
Commissioners and district officers naturally enough desire to see thoe improve-
ment of their charges, it is bardly to be expected that, unless very carefully
watched and controlled, there will not arise instances in which the Municipal
Committees will outrun the constable, and the municipal funds prove uncqual
to meet tho liabilities they have incurred. Under such a contingency, boaring
in mind the constitution of the Committees, and that the civil functionaries of
Government will be tho real workers of the system, it is indubitable that deben-
ture-holders would hold the Government responsiblo.

“Over and above this consideration, however, wherever an Aoct of this
kind is in operation, it is I think of extreme importanco that the Financial
Minister of the Government of Ingin, who has to adjust the fair incidenco
of gencral or imperial taxation, should have at command the means of judging
of the actual pressure of municipal taxation under various Lbcal Governments,
He should not bo compelled to waste time in asking for reports on such a vital
question, waiting for months or years hefore he got them.: I doubt whether at
present even & vaguo approximation is at his command ; yet in ordor to satisfy
bimsclf of the soundness of his own financial mensures with regard to
the equitablo distribution of the burthen of imperial taxation in the least
ohjectionable and least afilictive form, he ought to bo able accuratoly to estimato
the 'dcgrco of pressure already laid on the people by local and muuicipal

e

taxation.
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_ “I could add to these remarks, but I have said cnough to show that, if this
Bill pass into ‘Committeo, its plovxslons ‘must ho ca.refully rovmwcd ‘and rigidly
serutinizod.’

1 should have dwelt on the mexpedlency of the Bill covering, ns it doos, the .
’levy of mumclpal taxes ﬁom those in the military service ‘of the" State. . ‘This
is a pomt on which, I entex tain o strong opinion, and consider- that the action
“of : the; ‘Bl sl;onld lmve been : oarefully restricted. - But- as I hope that +His
Exoellenoy_tho Commandor-m-Cluof may touch on this omission in the Bll]
I shn]l abstain from’ entoung at any. length onr the question.”

nuiber of those who viewed "the Bf T with nmch dxsfnvour “He had no doubt
that tho Government of the North-Western Provinces had given great
consideration to the Bill, but they .must recollect that that Government..was
much interested in prosecuting the objects of the Bill, and that, although
they asked tho Council to give them greaf and despotio powers of . taxation, the
Oouncil were really furnished with no reason beyond bare asser tion .why such
taxation . was. necessary.  Mr.. Brandreth had told the Councll ‘that ‘he .was
but little goyuainted . with the North-Western l’rovmces, and that le
had merely accepted . what, W8, pnt,hgforo bun, ..,Bu§ ,when ;he Oounoﬂ,,mas
n.skecl to confer powers on .the Local Govemment which tvould enable it 'to
impose toxation in & very arbltmry and searohmg manner on all classes of
tho community, ho did think that that OCouncil, and the Government in its
executive capacity, were bound ‘to call for full information before they gave
such powers to the Local Government without any expréssion of opinion, on
the part of the people:.. The Council wero absolutely without that information,
It e turned to the Statement of Objects and. Reasons, His L‘xcnnmnor
found that thoy were told that the existing Municipal Act had by experience
been found in the North-Western Provjnces to bo deficient in several points.
Now what a very mild expression that was! Surely the Council ought to *
have had such a statement of factsas to enable them to judge precisely as to
what portion of . the existing Act was defective, and how the Local Government .
had been inconyeniericed thereby. If they procecded to consider the principie
‘of the Bill, it wowld be found that they were asked to make an alteration of an
alarming character; they were asked to entircly chango the principle on which
municipal taxation had hitherto been imposed on the thirty millions of
peoplo in the North-Western Provinces. Hitherto such taxation: had rested
on what may be called the popular principle; it could not be imposed

without the inhabitants of certain towns first making a request that the
. .
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operation of .the Act'should be oxtended to them. But now, on the c:ontrayy,
in any ‘town, it was to bo tho meroe fiat of the Licutenant Governor which
would bo sufficicnt.to impose such taxation, whether it asked for tlie estal-
lishment of tho municipal forms or'not. If they wero told that -they had
the Panjib Act as o procedont, ho would remind the Council that they
were induced to pass that Act solely on tho condition that it was to bo viewed as
an oxperiment. II1s Bxcrurescy himsclf considored tho conditions of that Act
to be of o most dangerous character. Still that Act was put before them as
an experimental measure; it was only to last fivo years, so that Gowernment

" might take the opportunity of judging of its oporation, and that at its expiration
they might revort to tho voluntary principle, or they might be indw ced from
a sufficiont induction of facts to hold that there was no danger in exterading the
scope of tho Act. Viéwing it as an expcrimental measure, surely the Govern-
ment of the North-Westorn Provinces might hate waited till the five years had
clapsed before asking the Council to pass another measure of the sume kind, but
which, according to tho North-Western Bill, was to be perpetual. Hrs Excer-
LENOY submitted .that the time for such legislation had not yet arrived.
Whether tho principle of the Panjib Municipal Act were right or yvrong, he
thought that the Council were bound by the conditions on which th ey passed
that Act to await tho issuoe of their exporiment for four ycars more, at least,
before they put in force similar provisions in other provinces.

The details of the Bill having been considered by his Hon'ble arad gallant
friend Sir Henry Durand, ho would not say much about them; but therc were
certain points regarding them which he would like to ro-state, and if guilty
of repetition, he (81r WirLray MANSFIELD) would ask tho Council to bear with
him, because he considered that no Bill had recently been submitted to the
Couneil which had so important a bearing on the peaco and contentment of the
people. If he looked to the provisions of Part II, he found that ara absolute
power of taxation was proposed to be vested in the Licutenant Governor. It was

“tane thero was o sort of fiction of a municipal constitution : they were told that
there was to be o Committee. Yet what was it ? It was the Lioutenant. Governor
signifying his wish through tho channel of the Municipal Oommi€tece. His
powers under tho Bill were great, not mercly as régarded the defining of tho
limits of towns and villages that were to constitute a municipality, but cven with
regard to the mode of assessment ; not merely as to what was to bo -the tax on
the peoplo; what was to bo taxoed ; who were to be taxed, hut ecven as to the
constitution of the Committeo, which was to bo so framed that the views of the
Licutenant Governor should alone bo listencd to. They all knew that corpora-

tions wero difficult things to deal with. It had been gravely said by 8 ir Edwaid .
©
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Coke that a corporation could not be excommunicated becauso it had no soul:
it was stated with somo coarsenoss by an eminent Chancellox, at the'close of
the last century, that a corporation could not be trusted bocause it had neither
a body to be kicked nor a soul to be damned. And if the Couneil looked. to
_the constitution of a Commiitce as sketched in the Bill, they would find that
it had neither soul nor body : its actions were confined to the execution of the
wishes of tho Licutonant Governor; it was merely the echo of ‘’his whisper, His )
ExoerLenoy did not think it wab possible to coriceive any thing more dangerous,
and he completely concurred with Sir Henry Durand that it . was . impossible to -
fence it.with :too much care, or to view it with too much distrust; there
wag not a-loop-hole left - through which might leak the expression of popular
opinioﬁ; there was not-a corner or cranny in which the people taxed
could find space to protest against the mode of taxation adopted, or guard:
themselves in any way from tite despotic powers of the Lieutenant Governor.
and those who represented him in the local administration. His Exozm_nnor-
had for so many years been connected with the Government in this country, and
knew so well the difficulties with which Local Governments had to contend, that
he was most unwilling unnecessarily to cramp their powers: he knew how
they.were pressed on all sides by the demands. of the ‘Bupreme Government,
and by the natural desire for improvement by which Local Governments'
were 80 honourably actuated. -But there were pther . things still :more importst
unt; that those who were taxed should have some voice in the apportionment
of the proceeds of taxation, and some means of expressing their dissatisfaction
if taxes were imposed in an improper manner. - He found in this Bill no
safeguards, no power of that sort secured .to the tax-payer in even the faintest
" degree. On the contrary, he found that the Lieutenant Governor was to be
represcnted by four official members, the Magistrate of the distriot, the Civil
Surgeon, Executive Engineer, and the Tahsflddr of the head-quarters' Tahsl.
Every other member of the Committee was to be either & nominee of the
Lieutenant Governor, or he was to be appointed by election in such manner as
;the Lieutenant Governor might direct: it was not_even provided 'hoiv
that -election was to be carried on. Further, the Commissioner of the -
Division was to be entitled to attend all meetings of the Committee, - to
have free access to all records and accounts, books and- other documents, -
and to make such suggestions for the consideration of the Committee as he”
might deem fit, and tho Committee must furnish him with any information he
might call for. It was well known that the Commissioner of the Division
representod in a still more positive manner the Lieutenant Governor himself, .
Whatever, thercfore, might be the opinions of the Commissioner, whatever might
e tho results of the orders given by him, whether for the spread of material
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improvement and the establishment of more polico, or the finding of ways and
means for such operations, such opinions and results were nothmo' more or less
than the echo of the wish of the Licutenant Gover nor, expressed through the
Commissioner. Licutenant Governors and Commissioners and Magistrates in
this country were generally animated by the most ardent zoal, but it did some-
times happen that that zeal outran disoretion. When there was a total irresponsi-
bility, H1s Exceirexoy thought they had reason to put some check on the .
actions of tho local officers. They were ablo to quote various instances in
which the application of large local funds in certain places had been made
with a view to ornament and beautify localities; somotimes much more to the
convenienco of Europcan ladies and gentlemen, than of the people who
paid the taxes. They had beautiful parks in one place and magnificent gardems
in another, all made out of the local funds. The Bill provided no safeguaxd
against the application of the municipal funds to such agreeable but compara-
tively useless projects. In the course of his duties, it was His Excerrencr's lot
to travel over tho Provinces undor the several Governments and administrations,
and he was constantly thrown into communication with men of all classes
who talked freely with him, and if there was one point more than another in
which jealousy was manifested, it was in the mode of disbursing local funds,
Very recently, His ExceLLENcY was stopping for a day in a town of some ten
thousand inhabitants, in which there was a beautiful new market-place, a
handsome dispensary, a new square, a cross erected at the meeting of cortain
roads. It was in fact & perfect model of a place. But how was all that done ?
From local funds. His ExcerLrENOY could not help seeing that local funds
might be made to do in a year or two. what might be more safely spread over
a much longer time. Among the other buildings at the town in question,
His ExcsLiency saw tho office of the octroi. Here was a rural town in
which there were no manufactures, and thero was the ootroi office, at
which the producers, the farmers of the country, paid an octroi for the intro-
duction of their grain into the markets of this town. His Excerrenoy had also
heard there that the industry of cotton-pressing was stifled, or about to be stifled,
hecause of an octroi put on cotton at Hattras, in the North-West Provinces.
This had been told him in conversation. His EXcELLENOY was not sure of the
precise faots in this matter, but gave it as an instance of the abuses likely to
be practised by Municipal Committees. The Council knew something of them
and the manner of their work. They could understand that district officers
did not look much beyond tha confines of their own districts, and the Native
gentlemen who sat with them in Committee did not sce beyond the walls of
their own town : they had consequently no objection to get the funds required
for municipal purposes from the people living outside, in short to shift the

Qurets & Deveros Secton
Lbrary tiudding
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‘urthen of locgl or municipal taxation - from themselves: on others, -His'
13XOELLENOY Was now ablo to asqext with- something - like authonty, that that’
abuso had becn pmaued 80 as to becomo alnost a systein - in various ports: ofv
Indm. In: Oudh hie was a.ble to say, the nbuse of thé octroi had so attmoted
th¢. notlco of. M r. Stmchey tlmt he wag bent on applyxng a remedy. In other
pm-t& of the eouutry the; oot101 had really come to be a transit- -duty in eﬁ'eet
i although callc(l an octxon In another presidency, His ExceLLENCY had’ lum-
. sclf seen, qﬁch a teudency, and he b(.heved that the octrm had i m itself a sclf- act-
' 1ng movement to such’ nbuse, and it was alinost 1mposs:ble for any Government
“local or nnpennl to stop: that. tendency or put & stop. to it in'dny manner -

whnteyer, 1f PICSS\I.I.O were bemg constantly put on the local Commlttees to

Nl

Wlth respeot to wlmt fell ﬁom Mr Sha.w Stewnrt re"urdmv dcben-
tures, His Exosrienoy thought that they should take . great care that that
‘new power, which hadnot been given in ‘any manner by prenous lcfnsla.tlon
ond was not to. be’ found in the Pan;ﬂb Act, was not abused But there
was one important qucstlon regardmo' it wlnch was bueﬂy alluded to
by. Sir Henry: Durand, nn.mely, Who" was to be 1esponsxble in’,the case of )
a. defnultmg mumclpahty? Beemg yvlmt the constxtutlon of the Mumclpal

‘ wu ge was xobe nnd tha.f debentures were to be. msued with . the noti Ton x

v e o WLiad. S Ty ad AL

Loual. Government' wlnoh it .rm ght' be nssumed “would hn. yg‘n
the ﬁrst hmh that; debontures were ‘waiited, it a.ppeared to Hls Exomnnor :
that it would be lmposslble for the Supreme Government to escipe the respon-v
sibility on dccount of those debentures. .But there was another objection in
connectxon thh thnt matter. . The Government . of India did not allow. nny
minor Government,to contract loans on its own account, lest perhaps it should
involvo the oredit; of the Government of Indin itself. If therefore 1t becurno”'
npoessary to borrow money on ‘account of any Local Government for any purpose, '
suoh for mstance ns an n-ngntlon scheme, the Local Government - would come‘

‘up and state its wnnts to the Government of India, and the money would then
* De borrowed by the Government of India. The Bill proposed to grant a power
to the Mumclpul Commlttees—that was, to the Licutenant Govemor spealung
throngh the Mumclp'\l Commxtteos—wlnch had 'dways, as amatter of ﬁnimoml
principle, been “denied to tho Local Governments, even to those who {vei'e"
assistod by a Council, as in Bombay and Madras. Viewing the great tcndency N
to waste wherever large funds were at the disposal of irresponsiblo bodies, His .
"BxokLLenoy must say that he thought the only amendment possible’ W1th
- rogard to the ploposal to give Municipal Committces the power of borrowing .
money by debentures, was to strike out the scctions nltogether. e did mot
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think it was possible to frame any safeguard sufficient to protect tho cyedit of
the State, when they entrusted snch a power to a municipality, who would not
only have had the formal sanction of the Local Gover nmont but who would
have been prompted by the Lieutenant Governor himsclf, because, in consider-
ing this matter, H1s ExcerLrxcy must say that it was tho Lientenant Govornor,
and not tho screen of a Municipnl Committee, that they must look at: ‘they
must take tho fact of the real governing powor, and must throw away tho Com-
mittee. That view of the subject mwht not at the first glanoe bo so apparent
to the public and to those who were to manage tho Committecs, but they
must deal with it in that light as a simple matter of fact.

‘With respect to the point stated by Mr. Brandreth, and on which le
had been appealed to by Sir Ilenry Durand, it regard to cantonments, IIrs
ExceLLENoY would observe that, under the orders of thoe Governor General,
a circular had lately been directed to the several Local Govornments as to
whether municipal taxation was applicable to cantonments, and if so, in what
form such taxation should boe imposed. ¥1s ExceLLENOY had the glcatest'obJec-
tion to it himself in any form, as he did not think, considering the manner
in which military cantonments were organized, that it was cither cquitable or
politic to extend municipal taxation to them. He snid ‘equitable,’ becauso
municipal arrangements were for the benefit of citizens. It had always been
held that cantonments were Government establishments for the residence of
military men who were there according to military orders in the discharge of
their duty, the expenses of roads and so forth folling on the State. Now,
afthough Bills might bo passed, such as the Panjib oxperimental Act, which
gave the power of taxing people without their being consulted, H1s Excerrexcy
did not think it would be possible to introduce such a practice if they had a
Buitish constxtuenoy to deal with. If thercforo they extended such provisions
to cantonmeants, in which resided British officers and other members of English
society, His ExorLLENCY was convinced that they must frame their Municipal
Bills on a totally different principle. 'There was no Englishman, he imagined,
who would e content to livo under n system which ignored the right of tax-
payers to have a voice in the raising and application of the municipal taxes—
a system deprecated in the report of the Commissioners who reported bofore
municipal reform took place in 18335, and who said that reform was then requir-
cd in England because of the close character of tho municipal corporations of that
day, when thoso who paid the taxes were unablo to know how the proceeds of
these taxes wcre disbursed. Another point in connection with military oflicers
shounld bo considered. II1s ExcerLLenoy thought it extremely dangerous that

"military men, living in a state of discipline, should bo mixed up with mncasures
d
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: of tmmtxon wlucb would give them a right to discuss the measuros of: the Gov-

ormment wluch they were bound to serve; yet, if you subJectod thcmto that

Jnxatlon, they would rcqune to bo rcpresented and’ not . only that, . but ‘they
-woql('t mmst on dnscussnw all qucstlons connected mth mumclpal opontmns.

wrong m a mlhtcry pomt of v1ew. That matter Wn.s, however, under ¥ mveqtl-
rmtlon, and’-he would only ask Mr. andreth, who was in’ charge of the B\ll
to lea.ye out the questlon of cantonments, and let it be, tleated in:the. manner
wh;oh had ulreg\dy Deen deculecl by His’ Excellency the Governm General‘

It was not for His Bxortienoy to urge that the Bill should not go to &
Sélect Oommlttoe but’ he would Yexpress a: fervent, hopexthat when meom-
mittes,” ‘the’ interests’ of taxpayers;and the important: prmclple th'\t thev
shiould he “eonsiilted,” would ‘not be forgotten, and that the Oommittee would
bear in mind the principles which had carried so much weight with them in
Ii{dfa till now, and were niever forgotten by our countr'ymen"nt home. "

The Ion'ble 8ix W. Murr wished ‘to say a few words in fayoyr of
the Bill, which he trusted would be allowed to go into. Commlttee A He had
read tlus Bxll for ' the first “time that . morning,. .and . therefore. wns  not
prepared to'go thorougbly into the. suhject.g In the. coyrse of thg‘debatc, s~
tiona g of.the highest importance had been m.med,. affecting the firsy grlﬂn‘p ugs of
lgoal p,dfninistret),on but -he (hd not think tlmt nnytlung lmd been edva.ﬁced,
to provent the Bll{ i)eing entertnmetl favoumbly by the  Council,’: though - some
of its proyisions might be susceptlble of improvement. - His Hon'blé  apd
_gallant, friend, the, Commander-in-Chief,* had remarked that ‘a sufficient ‘case
had not been mmlc out to prove thas necessnty for the introduction” of this

Ameasure, o.nd had urged that it should be postponed until the co1respondmg
* enactment ha.cl had full trml in the Panytb tlmt. was for four years.

But he
(SR . Mum) could not see the necessity for any such postponement ‘The

mepsure had been approved as on experimental oue for the Panjsh, ‘and - he did
not see why the North-Westem Provinces shotld riot ‘be admitted - to.share
in the same ndvantages from the measure, oven as an’ etpemmental one, as the

.-+ Panjéb. . The Act had now been in force in that Govemment for ayeur, and he
. had, heard no complaints of its having worked badly i in any respect it might be

presumed that the Government of the North-Westem Provinces had ascer tained
that the Act had so far succecdeJ and answercd expectations bLefore they
reccommended its extonsion. At any rate, the North-Western - Provinces were

. entitled to olaim that they should have the bencﬂt of the same measure, even

it the Council should see fit to pass the enactment as an etpenmcntnl ono for o
term of yoars.
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Although the reasons which induced the Government of tho North-Western
Provinces to propose this moasure niight perhaps have hoen stated more in detail,
yet he did not agree with Iis Excelloncy the Commander-in-Chief that no
sufliciont grounds had heon submitted. In the Statement of Objocts nnd Reasons
it waa shown that, whereas tho present mmicipal law required an application
from the peoplo themselves, in ordor to bring it into play, those really con-
. cerned wero indifferent in the matter. Unlc&q therefore, tho Government ncted

proprio smofu, there would bo no early prospect of anything being done
towards municipal improvement. Tho Government wero responsible for the
sanitary condition of towns, and there were also other objects of deep intevest
to the people which it devolved on the Government to carry out—education
for instance; and yet it would not be possible for the Government to introduce
these important reforms and improvements without a machinery snch as this
Bill contemplated for raising and administering the necessary funds,

Ie would also urge that the Bill was in conformity with thoso pnnoxpleﬁ
which were now advocated of local taxation. It was now admitted that cer-
tain branches of the local administrations should he met by the raising of
-local funds by means of license-taxes, &ec. But unless the Council sanctioned
some such measure as this, giving the power of initinting local taxation to the
people under the guidance of the Government, it would be impossible to carry

the proposed principles into effect.

It had been stated that the existing municipal taxation under Act No. XXVI
of 1850 was a voluntary measure, sinco the people must themselves apply for its
introduction, and that, therefore, taxation under it was not subject to the same
objection as under this Bill, which proyided for the compulsory application of
the measure. It had also been said that, notwithstanding the provisions for
the Committee themselves proposing the taxes to which they should be
subjected, it was notorious that whatever was done would be at the
prompting of the official members, and would, in fact, be the action of the
Government. But he (Smn 'W. Muir) might apply the same reasoning to the
present system. It might be said with equal truth that the chief people of a
town were induced by official influence or pressure to apply for the introduction
of Act No. XXVI of 1850, and when it had once been applied, they could notrid
themsolves from its obllgatlon, and from the taxation which, equally with this
Bill, it involved. In this view it must be looked upon, cqually with this, as a

mensure virtually of Government taxation.

Valuable suggestions hnd Ieen offered in the course .of the debate, and he
(Str W. Murr) was disposed to think the Bill might bo improved in Committco by
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" the adoptton of some of them. ' Some checks. might be introduced to sccure

thint the modcs of taxation should Yo 1e~111v in conl‘omnty w1th the dcsu'cs of
the’ p oplc '.l‘he systcm mnght poqsxbly bo more popul'mzod ‘For cxnmplc, in -
seétion’ 6t was, proposed that tho non-o[hcml methbers’ mlgllt be selected
cithiet by ‘the diteet nomination of ‘the " Lisutenant - Govemm, or l)y electlon.
Whethér‘some pltm mnoht not be secured for lulvmfr o portion, of tho Oomnmt,tee
ln\'amFbT no:mnn.ted by popular elcctlon, lme was not prcpnred w1thout furtl,\cri
(.onsidemtlon, to 52y ; but’ such a modlﬁc'xtlon would to a gre cat extent obvmte
‘tho objection tlmt liad been rmsed If the Bnll went ns hc trusted it would
into" Comzmttcé‘ "this poml: cou]d be farther cons1dered there

{Then it lmcl been: ol),)ected by ‘His Excellency the Commander-m-(.lhlef tlmf
the pov’vters ssigned to the Lisuténaut Governor were ' too' al)solufe and ileép'otxo’
But really, unless. some. consi(lemble authonty wns Vestetl m tl:e Govelnment,
there would be a danger of taxation taking wrong courses. - At’ prescnt the
Native commumtles themsclvcs were indifferent and also uninformed on the
subject of taxation, and it séémed absolitely 1 necessary, in order to ensure just

and politio taxation, that a- complete authority should be xeserved in ' the
hands of the Government.

4‘ o Pe remarks 8 wlnoh Jhad fnllcn -from - his *Hon'ble and gallant friend
_Bm”I‘Ie]}r ,Dn,rpnd, 1084 to tho adnqoln'ht .f. nccoun&;s gomg rendelrlod to'the.
‘SBup 3gyernment, nrofo n§;taken.: upsunder ,the 18tk sectlon,;
he (Sss;nli \‘v* ! %m anAy ooncrﬁrredt: A !? e;g:]lg,wogld plobably be: expedlént
that tho aunctmn of the Goyernment of India should first be obtmned for such’
loans. Somo rosponsxblhty—-ut least an nltlmabe and eventual responsibility—!
would” be regordod as attaching. to- tho Government and it was only right,
therefore, that it should have the means of- checking the account.

' In réspect to what ' had been urged agmnst sectlon 5, tl)at Commlttees

already formed under Aot No. XXVI of 1850 stiould not be br onol\t under fllgprw
posed Act, he (S1r W, Mum) wa.s dnsposed to think there would be a declded
ndvantage in-bringing them under the same law, ' and’ 80 lmvmo d unlform‘
‘'system for all Municipal Committecs ; and he could not see thnt there would
bhe nny injushce in so trcatmg thom '

There were other matters in the Bill wlnch might bLe ammad?brted on,
but they were move or less matters of detail, and thero would be full oppor-

tunity for oonsxdermg them if the Bill was allowed to go into Committee.

The Right Hon'ble M=. MassEy said that, like Sir Henry Durand and Sir
William Muir, he had not had time to examine- ver y carefully the provisions of
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tho Bill, but he was satisficd that it should not e summarily rojected. 'The
objects which the Bill had in view should, he thought, be encouraged. Thoso
oljccts wero stated in tho preamble to be police, conservancy, local .improve-
ments and education. If thoso objects wero to be promoted, thoy must be
provided for from local resources, and those resources could only be doveloped
by the action of the Local Government, IMis Excellency tho Commander-in-
Chicf had objected to tho Bill as constituting a Committee which, in fact, would
bo ruled by the Lieutenant Governor. Mn. I\_IAssmr agreed with is Txcellency
on that point. Looking at the mode in which the Committce would be appoint-
cd, so far as it professed to assumo the status of an independent body, it was,
ho must say, a phantom and a fiction. The Bill substantially conferred power
on the Lieutenant Governor to tax the poople of the Province for the purposes
named in the Bill. Mr. Massey would be very glad, if possible, so to constitute
the Committco as to provide for that infusion of the independent element which
had been adverted to by Sir William Muir; but Mr. MASSEY was not satisfled
that the independent action of the Committec would not be wenkened by an
attempt which would probably be futile. There was no possibility at present
of constituting, in this country, any hody containing a representativo element.
Every Member of the Council itself at which they were sitting, and which had
power to tax the whole people of India, was nominated by the head of tho
Government, without reference to the wishcs of the people or any modo of
election. e must say, therefore, that he was not satisfied that the powers pro-
posed to be conferred on the Lieutenant Governor of the North-Western Prov-
iunces could be exercised by any more responsible or better authority. But
when he came to consider the powers proposed to be conferred on the Lieu-
tenant Governor by the Bill, he was disposed to be more critical. His Ex-
cellency the Commander-in-Chief had adverted to the fact that there was no
provision in the Bill for the cxamination and independent audit of accounts.
"The Committce was required merely. to mako returns of their expenditure an-
nually, or at any more frequent intervals that the Licutenant Governor might
appoint ; but it appeared to him (MR. Massey ) that the provision contained
in section 34 as to the submission of statements of reccipts and disbursement of
the funds raised under the Bill was very insuflicient, and that it would bo ox-
pedient that those disbursements should bo oxamined by an independent au-
thority, and that statoments of rcceipts and expenditure should be submitted,
cither annually or half-yearly, to the Government of India. Ie also agreed
with His Excellency the Commander-in-Chief that the Government of India
might he involved in a contingent responsibility in the event of the municipal -
funds being misused. It thercforc behoved the Government to take measures

for the prevention of such a contingency, and to arm itsclf with power to en-
°
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force such regulutions’ in that respect as' it might think proper. - -Iis Excel-
lency suggested that the Bill itself might be deferred until the Couteil ‘should
ascertain the result of the incomplete expcrxmcnt .which ‘had - been tried last
year in the Panjdb. Mr. Massey, however, was. extremely < unwilling..that

urgent, rcqmroments of the kind contemplated l)y the Bill should be postponed

and he was anxious thut tlns Blll or 8ome. such méaSure should ]Je tnod in
the Nmth-Western 1’rovmces. ' :

Ve .
e ey [

‘ Tl\ere wa.s on,e provlslon in 1 thé Bill Wluch he looked on w1t11 oreot hemtatlgnp

and dxsfn,vour .. By thq tenth sechon, powor was given to the Mumolpal Com-
mtteo, w1th the sanotton of the Lxeutcnxmt Goyernor, to 1mpose taxation; 3. and
thﬁs‘, Jislirolug;h tho msﬁ mentalxty of tlns power, the Locnl Governmen‘; could
cover the Provtmce mth a network of toxntxon. in contruvcntlon or evoslon o‘t‘
the Indian Oouncils’ Act which rendered it necessary that all tntatlon, whethcr

1mpennl or local, should receive the sanctlon of the Governor General in Council.

The Bill also proposed to confer on mumclpallhes the lmpm tant power
of raising , money by debentures, Reading that provision by the light of English
experience, he should regard it as one, not only unobjectionable, but absolutely
necessary to carry out the purposes of the proposed Act.. ‘There was not 8 muni-
cipal body in I‘.nglu.nd which had the power of local taxation, which had not nlso
the power of :rajsing .money; by debenture. :,It was impossible to carry. out
1mprovementg¢without. large funds, which could not be provided for out of the
proceeds of annual local taxation. In Enghmd no difficulty was felt in obtain-
ing advances on local credit, but that was because tho local resources were of
an ample and substantinl character. The security which conld be offered was
sufficient to tempt: capitalists, and there was scldom any difficulty in raising
money on good -security, Even if such, difficulties, existed, there was an Act
of Parliament which authorized the Treasury to advanco money on such .gccu-
rity, and large sums were lent by the Government for local 1mprovements An
India, however, the case was different. Ile greatly doubted whether, in tho first
place, the Local Government conld offer any security which would induce
Indian oapitalists to come forward to lend their money. If funds could possibly
be raised, it would no doubt be at a high rate of interest; and even if- the
Mumolpol Oommittees could get monoy at n moderato rate, his o‘{pcnenw of
Indian institutions was such as to suggest a vivid suspicion that tho Govern-
ment of India would he ultimately responsible to the persons who advancod the
money. IIe would thereforo much prefer to sco the omission of the soction, and

to rescrve the power of raising money for the consideration of the Government

of India whenever tho necessity avose. If the object for whicl the money was
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required was desirable, and the local resources were adcquute, the best’way
would be for the Government of India to advance the requisite sums from
imperial resources, mul thus at once 'Iccol)t the 1csponsnb1hty which would
pmctxoally devolve upon them.

Thoso were tho only olnormtlons which ho thought it nccessary to make
at the present stago of the Bill. Ile admitted that there wero materials in
tho Bill for a very valuable law, and he did hope that, if it wero carcfully con-
sidered with the amendments which had been suggested in the course of the
dchate, and if such of thoso amendments as were found valuable were introduced
into the Bill, a commencement would be mado of a system of local taxation
for local purposes which would ultimately conduco to the benefit of the oountry,
and enable the Government to carry into cffect such improvements as it
behoved every civilized community to effect with as much speed as was con.
sistent with a wise cconomy.

The Ion'ble Mr. CockeRrELL said that the main provisions of this Bill,
as they might be termed—he referred to those contained in tho 10th section—
appeared to involve a wrong principle, 4. ¢., the vesting in the Local Gov-
emnment a practically unlimited power of taxing the population and owners of
property in the towns to which the Bill, if passed into law, might be applied,
without their sanction. These provisions, he was aware, had been under discus-
sion in this Council and eventually passed, in the same form as they stood in
this Bill, in the Panjib Municipal Act of last year; but grave doubts were then
expressed as to the policy of conferring such extensive powers on the Local
Governments, and the disinclination of certain Hon'ble Members to give their
accord to such a measuro was apparently overcomo solely on the understand.
ing that the proposed Act was purely tentative and temporary, and on the -
assurance of the Hon'ble promoter of the Act, and of those whose experience
of the country in which the Act was to come into force entitled their opinion to
the greatest weight, that the state of thiugs which it would introduce, and the
manner in which it wus likely to be carried out, would not be materially differont
from that which was already in existenco, and that the practical effect of the
Act would be, rather to give a legal status to existing municipal institutions and
their proceedings, than to impose any new burdens or restrictions on the
people.

But when it was proposed to extend this oxperimental legislation to a much
wider sphero ; to provide forits operation in somo of the largest and most densely
populated citics and towns of the empire, ho ventured to think that it was
incumbent on this Council to examine more closcly the principle by which the
proposed power to impose local takation for munici ipal purposes was rogulated.
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The‘sgctipn to which hoe referred, as also the ecorresponding section in the
Tanjsb Act, was apparéntly taken from the 7th scction of Act No. XXVI of
1850. Buit there was this important distinction in the circumstances of these dif-
ferent éhiictmeilté that, whoreas the section in the Act'of 1850 which provided
for this unlimited disoretionary taxation was preceded by important prelimi.
nary conditions, which precluded the introduction of the Act into any town
without the consent of the majority of the people who would have to bear the
burdens which it would impose, in the case of the present Bill and tle corre-
sponding enactment of last year, the 'pcople upon whom the taxni:ion. was
to fall had no voice in the matter. For although the Bill attempted, by its
provisidng in regard to the constitution of Committees, to give a representativo
character to the agency by which the local taxation was to be defined and
regulated, that agenoy would nevertheless be virtually selected by the Local
Government ; its constitution and acts would be so directed and controlled by

the same authorities as to givo it practically no representative form whatever in
the ordinary sense of the term.

- Buch being the case, he ventured to maintain that it was the dufy of the
legislature to affix some reasonable limits to the power of the Local Govern-
ment in enforcing a system of taxation upon the population of .any town with
or without their consent. ' o

That principle had been - fully recognized in framing the muni®
cipal enactmgnts which were in force in the Lower Provinces, and al-
though he did not advocate the restrictions which they oor;tained as
to the form which local taxation for municipal purposes should take-;-
for he could readily conccive that the form of direct taxation which
obtain_ed exclusively here might be unsuited to application as the sole source of
income in the towns of the Western Provinces—he submitted that where the
taxation imposed took the direct form of a rate upon real proI;ert or an
assessment on the ciroumstances of the person assessed, some reasonn.%ie limit

should be fixed by law as a safeguard against the i .
upon the people. ° imposition of undue burdens

‘Where taxation was imposed in the indireot form of
otherarticles of export or import, alimit was imprac

thought, from the very circumstances of the case—for ijn
certain natural restrictive influences,

duties upon produce and
ticable, and was so, he

such instance there were

: if he might so term them, which tended
to operate as a guarantce against undue burdens—for if the trade ofna:y

town'i.n any pnr.tionlar bm.noh were to deoline through its subjection to an
excossive duty, in [.;rt‘Jportlon to such decling would the revenue derived from
its taxation be diminished, and the muniélp 1 administration would have a
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direet self-interest in pre_venting such rcsults; but when tho taxation of
real property, or dircct assessment of the inhabitants of any town, was resorted
to, the cpse was difforont ; neithor property nor porsons could escape the
impost, and the guarantec against its oxcessive and oppressivo incidonce was

wanting.

As the Bill, amongst other provisions, contemplated the borrowing money
on the issue of debenturcs by the Municipal Committees, it was not impro-
bable that recourse to direct taxation would be found necessary to provide a
sufficient security forloans; the sources of indirect taxation were fluctuating and
uncertain. Even in Oalcutta, municipal credit had not attained that position
which would enable it to act freely in tho matter of raising loans without the
support of a Government guarantco, and yet hero tho public creditor had some
fixed data by which he could estimato tho value of his scourity; local revenue,
based on indirect taxation only, had no such datn, and he apprehended that,
although therc might bo a general preferenco for indirect taxation, tho direot
form of a rate on rcal property must bo resorted to. '

For theso reasons he hoped that the present provisions of the Bill relative
to the imposition of taxes would undergo such alteration in Committee as
would supply a safcguard against the possibility of the imposition of excessivo
burdens on real property or persons for the purposes of the Act.

The provisions of section 27, which empowered the Licutenaht Governor
to suspend or limit the powers and canccl the proceedings and rules of the
Committees, scemed to be open to grave objection.

Neither tho necessity for, nor the sound policy of, such provision was
apparent. It was unnecessary, because almost all the rules and proceedings,
with the exception of those referred to in section 20 of the Bill, must be pri-
marily approved and sanctioned by the Lieutonant Governor boforo they could
have effect, and there could be no reasonable grounds for the oxercise by the
Local Government of the power of revoking moasures initiated with its assent,
and indeed under its direct authority. It was impolitio, becanse ono of the main
objects of the introduction of municipal administration was to stimulate the in-
terest of the moro intelligent portion of tho community of the towns, &c., to which
it was applied, in measures which had for their object the amelioration of the con-
dition of the people, by inviting them to tako a share in the local administration
which devised those measures and carricd them into operation; and if their
frco action was to bo restricted by such an excessive degrec of interforence by
the Government as this i)rovision of the Bill contemplated, ho apprehended that

there would be a difficulty in inducing men of the greatest intelligenco and
. . f
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independence 62 character, in short, the very men that were most necded,
‘to.&crve on these proposed Municipal Committees, orat least to take an active
intevest in their affairs, - Any provision that would be . likely to result:in dis--
couraging the taking an active share and interest in the dircction of. municipal
affairs by this class of persons was much to be deprecated. 1Porthese reasons he
h_bpod to‘sg'e this scction struck out in Committee.

" ... There were other points of detail which seemed to call for careful attention
" “when the Bill went into Committee. Some seotions, such as the 82nd, 88rd and
86th, scemed to bo ivholiy unnecessary, as providing for matters already within the
 provisions of the existing |pw, or as treating of subjects for which no legislative
“ sanction was required. - ‘ ‘
~ Objection had been taken by ono Hon’ble Member (Mr. Shaw Btowart)
to the proposed assignment of certain magistorial authority to Municipal
Oommittees, for dealing with nuisances, on the ground (as he understood him)
of the supposed innovation which the measure involved. The proposed assign-
ment of such jurisdiotion was not without precedent ; more extensive magisterial
powers were conferred on Municipal Committees by the District Municipal
Improvement Act of the-Bengal Council, which had been in operation in most
- of- the chief towns of the Loweér Provinces for the last three years, and he: was
able to state, so far his experience of the results ‘of their exorcise of those
powers enabled him to form an opinion on the subjeot, that the experiment of
investing them with magisterial authority had been entirely satisfactory.

His Excellency the Commander-in-Chief objected to conferring upon Local
Governmonts tho powor of pledging their oredit by the issue of debentures, as
was provided for by the 18th and following sections of this Bill. His Excel-
lenoy would secm to be unaware that procisely similar provisions existed in
the Act of the Bengal Council to which he had above referred, and which had
been in oparation for some timo past. Ho was not prepared to say what had
l\Jcen tho results of thoso provisions, or whether the power created by them had
ever been cxercised by the Municipal Committees; but he thought it likely

that recourse might have been had to them both in Howrah and the suburbs
of Caloutta. &

The How'blo MRr. BRANDRETH said that, as he had taken charge of this Bill
it would be inonmhent on him to say o fow words with roference to the observa:
tions that had been made by several Ion'ble Members upon the Bill. He was
}'ery glad to hear that, with the excoption of IIis Excellency the Com-
mander-in-Chicf, all the other members of tho Council who had spoken, though
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they objected to some of tho provisions of the Bill, and wore generally of opinion
that it required a good deal of furthoer consideration, wero still in favour of his
motion that it should bo roferred to a Sclect Committee. Somo vory important
observations had been mude in the courso of tho debato which had just taken
place, which would, ho had no doubt, be carefully considered by tho Select
Committeo to which he trusted the Bill would bo voferred. The flvst speaker,
his Hon’ble friend Mr. Shaw Stowart, in expressing his disapproval of tho fifth.
geetion of the Bill, which provided that existing Committees wero to be deemed
Committees under the proposed Act, said that ho (Mz. BeaNprETR) had not indi.
cated what courso he intended taking with referenco to this section; but Mg.
BrANDRETH had stated tho points on which this section differed from the cor-
responding provision in the Panjib Act, in order to shew that it was a matter
which required the consideration of the Seloct Committeo. Though he took charge
of the Bill and introduced it because he approved of most of its provisions, yet
the Bill itsclf was by no means drawn up exclusively in accordance with his
views, but in order to represont the proposals of the Licutenant Governor of
the North-Western DProviuces in regard to the logislation which he thought
necessary. 1lis ITon’ble friend Mr. Shaw Stewart, as well as Sir H. Durand,
adverted to sections 23 and 24 of the Bill, which gave Committecs tho powers of
Magistrates in regard to certain matters, as conferring new and objectionable
powers which Committecs had not hitherto exercised. His Hon'ble friend
Mr. Cockerell, however, had told them that, in Béngal, Municipal Oommissioners
were invested with the powers of Magistrates, and were considered to exercise
them in a satisfactory mannor. Ho would obscrve also that it was a very
restricted power which was conferred on Committees by thesections animadverted
on. If he remembered right, under sections 62 and 63 of the Codo of Criminal
Procedure, Magistrates had the powers described with which Committces were
invested by this Bill ; all that tho Committces would be empowered to do was to
enjoin persons not to continuc nuisances, and to prohibit certain obstructions and
injuries being committed. If any person disobeyed tho orders of a Committee in
such matters, he could not, he believed, be punished by tho Committeo in the
exerciseof any powers conferred by this Bill, but would havoto beprosccuted before
a regular Mogistrate fully empowered to punish such disobedicnce. Again, the
powers that might be exercised under chapter XX of the Codo of Criminal
Proceduro in regard to local nuisances, were guarded agninst any liability to
abuse by many important restrictions presented in that chapter; but if it
should appear that, in places whero Municipal Committces were likely
to bo appointed, there were at present resident Magistrates, o was by no
means bent on retaining these sections. The investing of the Municipal
Committeos with these restrictod magisterial powers would, however, add
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somo extra dlgm.ty and xmportance to the oﬂice, whu,h mxght not be thhoutf.
advnntuwe.‘ Bir H. Dumnd advortcclto seotion 21 of the Bill, as oonfcrrmgw
a. dangerous and excessivo power on individuals ; but. all, he magmed‘
that was. mtonded by that section wis to allow Oommlttees to delegate:
to lndunduals, m certa,m respects, such - of their " powers as they ' could:
not convemently oxercise in. their collective capacity. 8ir H.. Durand
consulewd that provision . ounht to be made for the accounts. of the Com-
mltt.eea bcmg -published. Sectmn 7 of the Bill however dn-ected ,that,
the pmceedmgs of Commlttees should be pubhshed in some :local -English’
or, vemaculm; newspaper, or in such other monner . as . the Lieutenant .
Governor might direct. The Hon'ble ond gallant member also considered that
provision ought to be made for rogular statements of accounts being submitted
by the Local Government to the Government of India, with o view to some
cheok on municipal expendituro being exercised by the Government of India.
''his Bill however only professed to deal with the relations of the Municipal
Committees towards the Local Government, to which estimates and . accounts
were to be submitted. If the Government of India really wished to examine and
check these accounts, he imagined it had only got to call upon the Local
Government to furnish it with any statements on the subject it might require;
or if the Government of India desired that provision to this effect should be .
made in the Bill, it could ensﬂy be done; it was not likely that any objection
would be raised. As a minor point, 8ir H. Durand raised some objection to the
maximum proportion of one policeman to thirty houses being fixed. It would
perchaps be better not to attempt to fix any propoition; for whatover maximum
was fixed would probably be excessive if applied to most towns, and would con-
sequently be no real safeguard against their being overrun with constables, and

the mere suggestion of a proportion might put 1t into the heads of Police Super-
intendents to ask for more policemen than were absolutely necessary.

His Excellenoy the Commandor-in-Chief was the next speaker. He ap-
peared to object to the Bill altogether. He considored that it invested the
Lieutenant Governor with o despotic power in regard to taxation; that on his
mere flat any amount of money might be raised without any regard to the wishes

. of tho inhabitants of tho towns. His Excellency told them also of the waste-
ful expenditure from the local funds which he had noticed in some parts of the
oountry, and of the evils of the octroi. He also drew an unfavourable com.
parison as regarded this Bill, between it and tlic existing Municipal Act (No,
XXVIof1850). Ho considered that, under that Act, the inhabitants really had
sorae voice in regard to the matter of taxation, as the Act could not bointroduced
unless thoy desircd it ; and he thought that no sufficient reasons had been
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duced for tho substitution of a new Act. Mn. BRANDRETI thought that most of the
ohjections which had heen taken to this Bill would be found to lic equal ly againsg
tho existing Municipal Act. No limit was plnced by that Act on the nmount of
taxation ; tho actroi tax was there recognized; tho Municipal Commissioners were
all to be appointed at the sole will of the Government ; the inhabitants could not
clect their Commissioners, and, in regard to the matter of accounts and osti-
mates, the Comumittees were left much more unchecked than thoy would bo if
this Bill became law. Notwithstanding tho objections raised by Iis Excels
lency the Commander-in-Chief, Mr. Branprern trusted that the Council geno-
rally would see that a new Act was really necessary; some of the reasons for it
wero given in tho statcment whi¢h he had annexed to the Bill. Now that a
regular organized police-force, with a Police Superintendent at its head, bad
Leen established in every district, it was surcly desirable that the police
in large towns should be a part of that body ; that their number should be finally
decided by the Local Government, and that the Local Government should ho
uble to require every Municipal Committce to provide out of its funds, in the
first instance, for the maintenance of the police establishinents. In a matter,
also, 50 obviously necessary as the construction of public works, and the giving
cflect to useful sanitary measures in towns, it was surely advisable that the Local
Government should be empowered so far to take the initiative as to rcquire the
appointment of Municipal Committees for these purposes, and that it should
not bo required to go through the somewhat abgurd formality provided by the
cxisting Act, which was not woll suited to the circumstances of the country,
of calling upon the mass of the inhabitants of such towns to decido whether
they would have the Act or not; that was, to decide whether they would have
their town clean or dirty, healthy or unhcalthy; whether they would have
proper roads, streets and drains constructed, or whother they would do without
them. This Bill also allowed of provision being mado by the Committecs, out
of tho municipal funds, for the cstablishment of schools—a provision which was
not recognized in the existing Act—and also allowed the Local Government to
cxerciso a greater check on the proceedings of the Committecs, in tho way of
requiring estimates and accounts and cancelling any of their proceedings that
were objectionable, than it could exerciso under tho existing Act; and consider-
ing how ignora.ht of their dutics, however willingly they might perform them,
many of these Committees would probably be in tho first instance, it seccmed to
Lim most desirablo that the Local Governmont should be ablo to exerciso that,
oxtra control over their proccedings which was given by this Bill. It would be
obsorved that two-thirds of the Municipal Commissioners at least must be
inhabitants of tho town for which tlicy were appointed ; and, considering that it
could not for a moment be supposed that the object of the Local Government
g
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in making theso appointmonts would be to oppress the people and extort
yooney from them, but, on the contrary, that it could enly ho supposed that the
object of tho Government would be to appoint the miost intelligent . porsons
to roprosent the rest of tho inhabitants, it scemed to him that as much
precaution, care and attention to the wishes of tho inhabitants in general would
be insured, in regard to this matter of taxation, as could reasonably be required
‘ahd was suitablo to the circumstances of the country. His Excellency had con-
cluded that thero was abetter guaranteo for municipal taxation being in accord-
ahce with the wishes of the people under - the existing Municipal Act, than
there would bo under this Bill, in consequence of the inhabitants of a town
bheing required to declare themsclves for or against the adoption of the existing
Act before it could be introduced.. Mr. Branprerm thought, however, that.
the observation of his Hon'ble friend 8ir W. Muir on this subject would have
satisfied the Council, that the ascertaining of the wishes of the inhabitants might
become a mere formality, and that the mass of the inhabitants would not really
have, on account of its observance, any voice in regard to taxation of their town,
on His Excellency’s supposition of the Government intending to act despoti-
cally in the matter without any consideration for the people. As regarded tho
wasteful expenditure of local funds which His Excellency had noticed in. some
parts of the country, and whish he apparently thought would be still less
capable of check by the passing of this Bill, he would remark that what weve
usually called local funds were the ferry fund, the road fund, the local agency
fund; and .tlmt they were gonerally distinguished by this name from the municip:;l
funds, which were alone treatod of in this Bill. Over the former class of fuuds
Municipal Committces had no control whatever, and perhaps, if enquiries wero
made, it would be fqun(l th.nt the wasteful expenditure which IIis Excellency
noticed took place from these local funds, and that it would not have taken place
if the oxpenditure had been under the control of Municipal Committees.

Ilis Right Hon'blo friend Mr. Massey, though he agreed to tho Bill goin
to o Select Committce, was yot by no means satisfied with the Bill as it s!:oodg
His principal objections appeared to relate to tho power of initiating toxu'tion.
which he supposed .to bo conferred by the Bill on the Local Governmel;t ami' ‘
to tho power given of raising money on debentures. It was not intended ,how
ovor, to give the first-montioned power to the Licutonant Governor; n;r d'(i
he think that the cloventh section of the Bill, which he supposed wn.s: what hl‘
Right ITon'blo friend referred to, would bear the interpretation which had beel .
puton it; or if it did, the wording of it could be altered in Committeo. All th::tl:

was intonded by that scction was to provide that th
\ A ! 0 o taxes fixed by the Com-
mitteo should be oquitably assessed and distributed on individuulz- that 7:0
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individual should have to pay more.than the amount properly due from hin, und
that appeals from the assessmonts or rates should, if neeessary, take place.  As
regarded the raising money on debontures, it it was considered that it would b
any safeguard against the abuso of the power, the previous consent of the
Governor General in Council might be required.

. The last speaker was his Hon’ble friend Mr. Cockerell. ITe considered that
some limit ought to be put on the amount of taxation, if raised from real pro-
perty, and that the power given in the 27th scction to the Licutenant Governor,
of cancelling tho proceodings of Committees, would bo vory galling to them,
and make the members hesitate to accept offico if thoy wero thus liablo to bo
interfered with. It seemed to him, however, that it would bo impossiblo to
limit the amount of taxation in any satisfactory manner; and as to the
power given to the Licutenant Governor under scetion 27, he thought that it
was advisable that the Licutenant Governor should have this power, with
reference 1o tho character of most of the Committces that were likely to bo
appointed in the North-Western Provinces. This section, which was taken
from the Panjib Act, was agreed to after a great deal of consideration.  With
those observations he again moved that the Bill Lo referred to a Select Com-
mittec.

IIts Excrurexcy tog presipeNt thought it was a pity that the
principlo of the Bill had not been moro fully discussed in the Exocutive
Council before the Tlon’ble Mr, Brandreth had obtained leave to introduceo it.
At the samo time His Excerpeser was free to admit that he did not think that
any harm had arisen in consequence of that neglect. The debate which had

- taken placo had been a valuable one, and had elicited many useful points, which
would no doubt be carefully considered in Committes. Asregarded the objection
of His Excelloncy the Commander-in-Chief to the Bill itsolf in & military
puint of view, Te PrEsIDENT thought it right to remind the Council that this
Bill did no more than maintain the principle confirmed so long ago as the ycar
1864 as regarded taxation of military persons in cantonments. The Act then
Passed was supported by tho opinions of the lato Commander-in-Chicf of the
Amy and tho then Military Momber of Council. At the samo time, Tue
PRESIDENT was fully awaro that ITis Exccllency the Commnndcr-in-Ol.xief had
always been opposed to that principle, and it was conscquently, and in defer.
cnce to his viows, that the Government of India had lately issued n civenlar
directing tho chicf local authoritios to consult the chief military authoritics in
the Provinces, and report on the subject; and, as far as IHis Excellency e
PUESIDENT was concerned, he thought it would have Dbeen well that, pendisz
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re pliesto that circular, this Bill had not been introduced. At the same time
tho Committce to whom. the Bill would be referred. would perhaps bear in
mind that circular, and postpone their final docision on tho merits of tho Biil
until those replics should have been received.

As regarded the abuse of the octroi system, and its tendency to abuse,
s ExcELLTNCY was very much in accord with tho Commander-in-Chief. Tug
rreseNT did think that there was a great tendency for that duty to run intoa
tronsit-duty, and His BxorLLenoy recollected very well the remarks made to
him by Mr. John Strachey on that subject while he was in Oudb. But at the
same time it was certain that, in many places in the North-Western Provinces,
as in’ the Panjib, where the people were allowed to give their opinion, they
greatly preferred octroi duties to any direct system of taxation for municipal
purposes. On that ground originully in the Panjdb, octroi duties, though in
opposition to the principles of political economy, were introduced, and from
thenco the system had been extended to the North-Westorn Provinces, Oudh
and tho Central Provinces. II1s ExcevLENOY therefore thought it right to say
that, whilo allowing the imposition of that system of taxation, the local
authorities, and particularly the Lieutenant Governor of the North-Western
Provinces, should be most careful to see that they were not abused. '

There was another point to which His Excellency the Commander-in-Chief
had reforred. Inmany places, where undeniable improvements had been effected,
they had been made more for the advantage of Europeans than Natives, whereas
no doubt the greater portion of the funds had been paid by Natives. That wus
a point, 2lso, which was deserving of consideration.

With rogard to the question of returns of accounts being mado to the -
Government of India, 113 EXCELLENOY was somewhat doubtful. In the first
place you would burden the Government with an enormous mass of papers,
which it had no timo to digest and consider. His ExoELLENOY'S beliof was,
with every respect to the Financial Department, that if those papers were sent
up, they would not be sifted and digested and criticized in a way which would
moke them of any use whatever. There was also this objection that, if those
papers came, and the Government d.id not exeroise a check on them, then the
.Government of India practically becamo responsible, certainly morally respon-
sible, for any ovils that grew up; whereas, if those papers did ‘rot come up to

the Government of India, they would remain with the local authorities, and
thoso authorities would be held responsible.

Then, on tho question of policy as to borrowing. It scemed to Flis
ExceLuency that if you limited the amount that could be borrowed in the way
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Mr. Brandreth had sct forth in his opening spoech; practically a guficient
check would bo imposed. IIis BxcrrreNoy did not think it was the habit of
municipalities in the interior to borrow moncy: le thought, on tho contrary,
that tho feeling of the citizons of towns would be adverse to such a system. As
far as H1s EXCELLENOY'S experienco went, the dangors of that system existed
more in the presidency towns than in the mofussil; but he had on one or two
oceasions seen cascs where money to a moderate extent had been horrowed
entirely with the consent of the Native inhabitants, and great and bonoficial
improvements had been made, and those sums had been duly repaid. Tis
ExopLLeNcy alluded particularly to the casoe of Lahore, whero the glacis of
the town had heen turned into gardens very much to tho health of the town,
and numerous members of the Native community had expressed thomselves

as very much pleased at thoe result. .

Then, as to the fear that had been expressed that the local authoritics would
have too much power, and that there would be a tendency to abuse it,
His ExcerLency thought that, unless somo considerable power were given
to those authorities, the system of municipal taxation and municipal exponditure
would break down. The people on the whole were really indifferent to
the subject of munmicipal and local improvements: if left to themnselves,
a great majority would prefer that there should be filth and jnsalubrity, rather
than that they should be taxed; but if tho initiative was taken in a kindly and
gentle way by the local officers, if the leading Native citizens were consulted,
and improvements were carried out by doegrees, then II1s ExcELLENOY thought,
particularly where the Local Government took the initiative, the Natives would
gladly follow the lead and accept a system of mumicipal government, which,
ifloft to themselves, they would really oppose. .His ExcELLENOY thought that
soveral Hon'ble Members would bear him out in that statement.

Then, as to the question of tlio appointment of Committees, it appearcd to
Ilis Exceriency that oconsiderable majority of such Committees would be
independent members, who could cxcrcise their independent votes; and if such
members, having that independence, were willing to be guided and led by the
official members, 18 ExceLrenoy thought that, on the whole, thero would bo n
gain and notloss. The Exccutive Members of Council would no doubt remember
that, for several years, tho Government had been trying to induce towns tlu‘ough-.
out British India to bear a portion of the cost of their police, and they
had been urging the adoption of sanitary improvements and arrangomonts,
the establishment of hospitals, the construction of sardfs, and all those numer-
ous matters which result in such great improvement to tho country and benefit to

the inhabitants, particularly the poor. To cnable such improvcmetlxlts to be carried
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out, they must give the Commissionoers some power to raise funds for the purpose.
If, on tlio onc hand, they urged tho local authorities to induce the people to como
forward, und when they did como forward and asked for a law inaugurating
this system, they checked and restrained them, what gain was there ?

“One objeotion also was that the authority given to the Committees was to be
subject to the sanction of the Looal Government. His ExcrLLENCY thought that
was clearly to the interest of the people. He did not think that it put an arbitrary
power in the hands of the Local Government. The practical effect of that pro-
vision would be to prevent the Oommitteco or any influential members of the
Committes (Commissioners, Magistrates and the like) from persuading
the body to which they belonged to. do more than they were willing to do.
Tho gection seemed to provide for that class of cases. The Lieutenant
Governor would hear of the doings of the Committece in various ways;
there would be many who would be willing to tell him by petition or otherwise
of what was being dono. Ho would be told that such a thing was going on,
and that the people did not oppose it from fear of the Magistrate. The Lieu-
tenant Governor would then tell the Magistrate that it ought not to be
done. Ho would say “ No doubt you mean well, but I object to the thing being

done”. His ExoeLLENOY thercfore thought that the section would practically
work well.

The Motion was put and agreed to.

COTTON FRAUDS' BILL.

The Hon'ble Me. BuAw S1ewArT asked leave to postpone the presentation

of the report of the Select Committec on the Bill for the suppression of Frauds
in the Cotton Trade.

Leave was granted.

The Hon’ble ME. 8EAW STEWART moved that the Hon’ble Mr. Cockerell bo I

added to the Seleot Committeo on the Bill for the suppression of Frauds in the
Ootton Trado.

The Motion was put and agreed to.

SUNDRY BILLS.

The Right Ion’ble Mr. Massey moved that the Hon'ble Mr. Cockerell
be added to the Select Committees on the following Bills;—

To consolidato and amend tho law relating to Mcrchant Ships, Seamen
and Passeungers by Sca.
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Yor repealing certain enactments which have ceased to bo in force or have
become unncoessary.

To definc and amend the law relating to Contracts, Sale of Moveuables,
Indemnity and Guarantee, Bailment, Ageney and Partncrship.

To define and amend the law relating.to Promissory Notos, Bills of
Bxchange and Cheques.

The Motion was put and agreed to.

The Right 1Ion’blé Mxr. MassEy moved that the ITon’ble Khwija 'Abd ul-
ghani be ndded to the Sclect Committees on the following Bills :—

To define and amend the law relating to Contracts, Sale of Moveablcs,
[ndemnity and Guarantce, Bailmont, Agency and Partnership.

To definc and amend the law rolating to Promissory Notes, Bills of
Exchange and Cheques.

The Motion was put and agrecd to.
'The following Select Committees were named :—

On the Bill to amond Act No. III of 1861 (to provido for the collection
of duty of customs on pepper cxported by sea from the British port of Cochin)
——The Hon’ble Mr. Taylor and the Mover.

On the Bill to muke better provision for the appointment of Municipal
Committoes in towns in the North-Western Provinces and for other purposes
——Tho Right Hon'ble Mr. Massey, tho Hon'ble Major General Sir H. M.
Durand, tho Hon’ble Messrs. Shaw Stewart and Cockerell and the Mover.

The Council adjourned till the 17th Junuary 1868.

WHITLEY 8TOKES,
CALCUTTA; Assl. Secy- to l’w (110”‘- of .I'”diﬂ,
The 10th January 1867. } Home Department (Legislative).
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